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( Judgement of the Bench delivered by Hon'ble Mr, Justice
K. Madhava Reddy, Chairman)

Having gone through the Departmental Promotion

Committee proceedings of 2.5.865 we find that the applicant

not recommended by the Departmental Promotion Committee

for inclusion in the panel. However, there is an observation

that the applicant who falls short of qualifying service

required for being considered by 4 months would be considered

by a Review Departmental Promotion Committee after he qualifies,.

For that purpose Si.No.13 of the Select List has been kept

vacant. Even before the filing of this application proceedings

of the Departmental Promotion Committee and the panel prepared'

by that Departmental Promotion Committee was quashed by the

Director General and the Departm'ental Provaotion Committee v7as

directed to draw up a panel de novo.

2^ In the circumstances, the interim relief prayed for

cannot be granted at this stage.

Si' In view of the above order,- the applicant requests

permission to withdraw the Original Application 718/87 itself

with liberty to move a fresh application as and when the

Departmental Promotion Committee is held, .^^oplicant is allowed

to withdraw the application. The application is accordingly
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dismissed as withdrawn.

P

( Kaushal Kunar)
Member 12,6,37

( K. Madha/a Reddy
Chairman 12.5.37


